
BEFO(E THL CENTRAL ADMINISTHATflJE TRIBUNAL 
8P,NGALOrL BLNCH; BANC.; LURE 

DATED THIS THL NINTH DAY OF FEBRUARY 1987. 

Presentr H€n'blc Shri Ch.Farnakrihna Rae 	.,. 	Member (J) 

Hon'ble Shri P. Srinijasan 	... 	Member (A) 

APPLICATION NO.1892/66(T) 

K. Mahappan, 
B.Açraharam P.O., 
Dharmapuri, Tami1nau-636813. 	 I ... Applicant 

(Shri R. Pamanabha, Avcate) 
t, S 

The Union of Iniia (Inin Railways), 
Wheel & Axle Plant, Yelehanka, 
Bançalore-64 represented by its 
Cinsra]. Manager. 	 ... Respcn;-nt 

(Shri M.Sreerangaiah, Muacite) 

This application has come up before the court teay. 

Hcn'le Shri P. Srinivasan, Member (A), mace the follewin 

ORDER 

After the matter was heard for some time, Shri R. 

Pamanabha, learnal counsel for the applicant s.uQht permission to 

withdraw this application with liberty to file a fresh application 

later. Shri N. 5reranaiah, counsel for the responimts, argue& 

that the application had nu merit and should be dismissed. If the 

applicant was allowed to withdraw the application, Shri Sretrangaiah 

contmideO that this Tribunal shoula net reserve liberty to him to 

file a fresh application in respect of the same cause of action as 

in the present one. 

2. 	Having consiiered the contention of counsel an beth sics 

we dismiss this application as withdrawn. We, however, decline to 

express 'any opinion onthe plea of Shri Padrnanabha regarding a fresh 

application, if any, to be filed by the applicant hereafter. Parties 

to bear their ewn costs, 

(Ch.Ramakrishna Rae) 
Member () 
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(P.Srinirasan)R 
Member(A) 
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